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geAats 1 fafA/ Date of hearing : 15/12/2025
gYoTT AT TafA/ Date of pronouncement : 02/01/2026
ﬂ!g?T/ORDER

PER VIKAS AWASTHY, JM:

This appeal by the Revenue is directed against the order of Commissioner of
Income Tax (Appeals)-29, Delhi [in short ‘the CIT(A)’] dated 07.07.2025, for
Assessment Year 2018-19.

2. The appeal is time barred by 7 days. The Revenue has filed an application
citing reasons for delay in filing of appeal. After perusal of same, | am satisfied that
delay in filing of appeal is not intentional, the delay has been caused for the reasons
stated in application which appears to be bonafide. Considering the explanation
furnished by the Department, delay of 7 days in filing of appeal is condoned and

appeal is taken up for adjudication on merits.
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3. Shri Akash Ojha, appearing on behalf of the assessee submits that the
assessee company is engaged in the business of manufacture and supply of
industrial chemicals and aerosol products. The assessee filed its return of income
for AY. 2018-19 declaring total income of Rs.5,98,640/-. The AO received
information from the Investigation Wing, Chandigarh, alleging that the assessee
had obtained bogus entry of unsecured loan from M/s Sirsa Deposits and Advances
Pvt. Ltd. amounting to Rs.12,10,956/- during the relevant financial year. Based on
said information, proceedings u/s. 148A of the Income Tax Act,1961(hereinafter
referred to as ‘the Act’) were initiated. The assessment was completed under
section 147 read with section 144B of the Act on 24.03.2023, making following

additions:

(i) Addition of Rs.15,00,000/- u/s.68 of the Act treating unsecured loan as

unexplained cash credit; &

(i) Addition of Rs.98,088/- u/s.69C of the Act treating interest expenditure

as unexplained.

Aggrieved, the assessee filed appeal before the CIT(A). The CIT(A) after
considering submissions and documentary evidences available on record allowed
appeal of the assessee on merits, and deleted the additions made by the Assessing
Officer. The Id. Counsel, thus supporting the order of CIT(A) prayed for dismissing

appeal of the assessee.

4. Shri Manoj Kumar, representing the department vehemently defending the
Assessment Order submitted that the Investigation Wing had unearthed a well-

organized accommodation entry racket. M/s Sirsa Deposits and Advances Pvt. Ltd.
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is one such shell entity lacking creditworthiness and engaged in providing bogus

entries. Therefore, the additions were rightly made by the AO.

5. Both sides heard, orders of the authorities below examined. The assessee
had taken unsecured loan of Rs.15,00,000/- from M/s Sirsa Deposits and Advances
Pvt. Ltd. during FY 2017-18. To prove creditworthiness and identity of the lender
and genuineness of the transaction, the assessee furnished following documents

before the authorities below:-

e Copy of Income Tax Return (ITR) for the F.Y. 2017-18 of the appellant;
e Copy of the Bank Statement for F.Y. 2017-18 of the appellant;

e Copy of the Loan Agreement between appellant and M/s. Sirsa Deposits
and Advances Pvt. Ltd.;

e Copy of TDS Certificate for the F.Y. 2017-18 evidencing deduction of tax on
interest paid;

e Copy of Ledger accounts of the appellant in the books of M/s. Sirsa
Deposits and Advances Pvt. Ltd.;

 Copy of the Bank Statement for the F.Y. 2017-18 of M/s. Sirsa Deposits and
Advances Pvt. Ltd.; &

e Confirmation from M/s. Sirsa Deposits and Advances Pvt. Ltd. in response
to the notice u/s 133(6) wherein it submitted its ITRs, bank statement, and
confirmation of loan.

The AO without considering the document furnished by the assessee held
that the loan taken by the assessee from M/s Sirsa Deposits and Advances Pvt. Ltd.
is non genuine and is merely an accommodation entry. The CIT(A) after examining
the aforesaid document concluded that the loan transaction was genuine and the

assessee has discharged his onus in establishing identity, genuineness and
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creditworthiness of the loan creditor. The AO has merely relied on Investigation
Report without applying independent mind on the documentary evidences
furnished by the assessee. The AO has further failed to take note of the fact that
M/s. Sirsa Deposits and Advances Pvt. Ltd. has responded to notice issued
u/s.133(6) of the Act and has furnished copy of its bank statement, ITRs and Loan
Agreement. The findings of the AO are purely based on assumptions and pre-
determined notions. It is also an undisputed fact that the assessee has repaid entire
loan amount along with interest in FY 2020-21. | find no infirmity in the finding of
the CIT(A), hence, the same are upheld and appeal of the Revenue is dismissed

being devoid of any merit.

Order pronounced in the open court on Friday the 02" day of January, 2026.
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BY ORDER,
//True Copy//

(Asstt. Registrar) ITAT, DELHI



